IN THE CENTRAL ADMINISTRATIVE T IBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,No.238/94 ' Date of QOrder: 25,2.94
BETWEEN 2
1, Mrs. G.,3arada Bai
2, Mrs, M.,Pramila
3. Mrs, CH.Venkata Gurvamma
4, Mrs, B.Jayamma
5., KJ.Vijaya Kumari ,
6. Mrs, D.Kanaka Durga .. Applicants,
AND

1, The Telecom District Engineer,
Nalgonda,

2., The Chief General Manager,
Telecomuunication{Doorsanchar

Bhavan, Hyderabad,

3, The Director General,
Telecomnunication,
Sanchar Bhavan,

New Delhi,

4, Union of India, rep, by its
Secretary, Ministry of Finance,

New Delhi, .. Respondents.
Counsel for the Applicants «s Mr.K.Ventakeswara Rao
‘Counsel for the Kespondents .. Mr,K.Bhagkara Rao
CORAM

HON'BLE SHRI V.NEELADRI RIQ : VICE~CHAIRMAN

HON'BLE SHRI R.RANGARAFAN : MEMBER (ADMV.)
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JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member{Administrative} [

Heard Sri K.Venkateshwara Rao, learn=d counsel for
the applicants and Sri K.Bhaskara Rao, addl, CGSC for

respondents,

2. The lst applicant is the widow of 3ri Ramoji Rao,
wio worked as Sub Inspector in Telecommunications and

expired on 23.,4.1984 while in service. She was appointed
in Group fD‘ post in the scale of Rg.196-232 with effect

from 11.8.19§§3 The second applicant is the widomibof

.8ri Venkatesham who worked as Lineman in Telecommunications

and expired on 11.11,1976 .while in service. She was
appointed in Group 'D' cadre in the scale of R5.196-232

by the respondents from 25.1,1980. fhe third applicant

is the‘widow of Sri Edukondalu, who worked as Lineman

and expired on 16,11,1984 while in service, 35he was given
Group 'D' post on compassionate grounds on 12,.5.1986, The
4th applicant is the widow of Sri Muthyala Rao who expired
on 17.5.1990 while workédg as Group '“'. She was given
compa;sionate ground of appointment in Group 'D' on 17.5.90.
The 5th applicant is the widow of Sri Isaiah who was working
as Group 'D' in Telecommunications department expired on
9.4,1991 while in service.r She was given appointment

as Group 'D' on compassionate grounds with effect from

13.10.1992, ( The-Bth andrlasfiapplicint is the widow of

Sri Brahmaiah, who worked as Sub-inspector in Telecommu-
nications and died while in service on 3,9,1391, She was
also given compassionate ground of appointment as Group 'D!

with effect from 12.,7.1993.
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3. After the death of their husbands, the applicants

were sanctioned family pension from the date of the death
of their husbands. The said pension was revised to

Rs5.375-00 p.m. from 1,1,1986 whichnthe minimum pension,

4. As stated above, all the appiicants were appointed
o bie oladis, ‘

in Group 'D' servicgkas indicated above. The applicants

submit that they were not paid Dearness Relief on family

pension from the date of their appointment in Group 'D’

posts, on compassionate grounds,

5. This 0.,A, has been filed fQ{E)a direction to the

- respondents to pay the dearness relief on the family

pension from the datesthey were appointed based on the
orders in 0.A.No.282/90 dt. 25.11.1991 of Brnakulam Bench,
in'O.A.No;801/91 dt. 31.1,1992, 0.A.Nos,1132, 1133 and
1134/92 dt, 25.1.1993 on the file of Madras Bench and

in 0.2.N0.1116/93 dt. 13.9,1993 on the file of this

Bench., 1In a;l-those cases the relief was given for pay-
ment of Dearness Relief on family pension even if they ggiﬂ“
appointed on compassionate grounds as there are no statutory
rules prohibiting the payment of dearness relief on family
pension on appointment ianovt. service on compassionate
groﬁnds. No such rule was also brought to our notice during

the course of hearing. Hence, we find no reason to differ

from the orders of the Ernakulam and Madras Besnches and

the earlier order of this Bench. . We fully agree with the

reasonings,

654 As per the practice followed‘byﬂthis Bench,'monetary
. fu e~
relief im such cases will be limited %e one year prior to
b
the date of filing of the 0,A. if they had joined service

earlier to that date. 1In the case of first five applicants,
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they were appointed earlier to 21.2.1393 and hence they

are entitled for {arrearé-of dearness relief on family
P

pension from one year prior to filing of this 0.A.

i.e. 21.2,1993 (this O0.A, was filed on 21.2,13994) till

they are regularly paid D.A. on family peasion. In the

case of last applicant, she joinad service from 12.7.1993

i.e, after 21.2.1993, Hence, she is entitled for arrears

ot
is

D.A., on family pension only from 12,7.1993 +£ill she
regularly paid the D.2A. on family pension. The

arrears of family pension accruing to the applicants

o

from the dates specified above h=8 to be computed and

paid to them within 4 months from the date of receipt

of

this judgment.\\

2. The 0.A, is ordered accordingly at the admission
stage itself. ©No costs, \\\
(R.Rangarajan ) | ( V.Neeladri Rao)
Member (Admn.) N Vice-Chairman
Datedfméﬂ Feb., 1994.
‘ et .
Deputy Registrar(J)cC.C.

Grh. '
The Telecom Iistrict Engineer, Nalgonda.
The Chief Generél Manager, Telecommunication,

Doorsanchar Bhavan; Hyderabad.

The

Director General, Telecommunication,

Sanchar Bhavan, New Delhi.

The

Secretary, Union of Indla,

Ministry of Finance, NewDelhi.

One
One
Cne
One

copy to Mr.K.venkateswar Rao, Advocate, CAT.Hyd.
copy to Mr.K.Bhaskar Rao, Addl.CGSC.CAT.Hyd.
copy to Library, CAT.Hyd.
spare copye.
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IN-THE CENT AL AMMIVISTRATIVE TRIBURAL

PYDERAZAD 3ENCIT AT HYDERABAD

TIE EON'ZLE MR.. JUTICE V.KEELADRI RAO
VICE-CHATIRMAN

THe HOJ'ZLE (K.

T.CHANDKASEKHAR REDDY
‘MEMZER(JULL) .

LD e

THE HCN'BLE MR.R.RAXCARAGAZI ¢ MEMBER
(ADMN)

Pated :&51:2_1994.
CREER/SUDGITHT

M.A./R.A/C.a, No.

0.A.No. ‘<§23§E§lcqti‘

T.A.No. (W.P.No. - )

adn tted and Interim Directions
issued.

Allowdd.

Disposed of with directions.

Dismigsed.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD BENCH
- AT :: HYDERABAD
§lal-. O
CONTEMPT €ASE NO, OF 1995
in
0.A.NO, 238 OF 199&{

Betweens- .

1, Mrs.G.8arda Bai, W/o.Ramoji Rao, aged about 51 years,

Working,as group D in the ¢/o.Telecom District Engineer
Nalgonda.

2., Mrs.M,Premila W/o.Venkatesham, aged about 54 years,
Working as group D in the 0/0.R.R.Nalgonda Telecom
Didstrict Engineer, Nalagonda,

3, Mrs.Ch,Venkata Gurvamma, W/o.Edukondalu, aged about
34 years, Working as group D in the O/O.Telecom
District Engineer, Nalgonda,

4, Mrs.,Jayamma, W/o.Mﬁtnyala Rao, aged alkout 36 vyears,
Working as group D in the 0/c.Telecom District
Engineer, HNalgonda,

5. K.VIjayakKumari, W/o,Isaiah, aged about 32 Years,.
Warking as group D in the 0/o.Telecom District
Engineer, Nalgonda,

6. Mrs.D.Kanaka Durga, W/o.,Late Shri D,Brahmaiah, aged
about 35 years, “orking as group D in Suryapet
Egcahnge, Telecom District Engineer, Nalgonda,

) eee APPLICANTS

AND

. MV Ko
1, Shri.# Bhakkara Rao, the Chief General Manager, H-V-W“\
Telecom A.P,Circle, Hyderabad, RO
Q-P]-N)

2, shri, t»SﬂﬂQx&jmkE} the Telecom District Engineer
: Nalgonda.

PETIT;ON FILED UNDER SECTION 17 OF THE CENTRAL ADMINISTRATIVE v g
- - ‘ P i f

TRIBUNAL ACT, 1985,

For the reasons stated in the accompa%lng affidavit, the
petitioners herein pray that this Hon’ble Tribunal mayim be

pleased to take cognisance of the Contempt Case filed aganist
vauﬂynAvfkl\ww P TT e MHVLAAV\UWLBS)Q%
the respondentsfénd punish them according to law and pass such
gé, ) AJJ&(
other relief or relifs e¥ this Hon'ble Eribunal may deem 1A~7
“j/” !
fit and proper in the circumstances of the case, 4?

Hyderabad}

Dated a- | )b’ ML&]\——%N Q\/‘/LQ'\/\

Counsel for the Petitioner.



IN THE CEN’I‘RAI; ADMINISTRATIVE TRIBUNAL AT HYDERABAD
Contemt ?h&é No. 24O of 1995
in
0.A,NO, 238 OF 1994
Between:~

1, Mrs.G.5arada Bai H/””
2. Hrs, urliSRinita 2 W PRAMIL I
3. Mrs.Venkata Gurvamma

4, Mrsb Jayamma C& N uﬁo\.\,\'\mf\QQ

5. K,Vijaya Kumari

E.» \L%\\Lcabmﬁm-)/— . ‘ QQ"(\\

A ND
1, Shri ‘\A&Bhaskara Rath, the Chief General Manager@'\} - % ¢
Telecom A.P,Circle, Hyderabad. GLS)M
2, Shri.D- &‘WO\\QW\‘@) The Telecom District Engineer QQJF
] Nalagonda.

AFFIDIVAT TILED BY THE PETETIONERS

I, Mrs.G.Sarada Bai widow of Ramojl Rao aged about
51 years Working as group D in the Department of Telecom
hereby solemnly afflrm and state as follows:=
(1) I am the first petitioner herein and as such I am well
acquainted with the facts of the case.
(2) I am filing this affidivat on my behalf and on behalf
of otherx-petétionerf who authorised xhm me to file this,
{(3) I submit that ;é\filed the above 0.A., for a direction
to the respondents to pay the Dearness relief on the family
pension £mx from the respective dates on which ;;Z§‘were
appointed on compassionate grounds,
(3) I submit that the above O.A. was disposed of on 25.2.94
with a direction to the respondents to pay dearness relief
on family pension from 21,2,93 in the case of the first five
applicants and from 12.7.93 in the case of the sixth applicant,
(4) I submit that the orders of the above O.A. were not
complied with though about 16 months were @apsing. I submit .,
that impugned action of the respondents is nothing but willful§t
and dellbe:ﬁti/disobedience of the Hon'b}efTrib3ﬁélnx order .
dated 25.9.,94. E I submit that the respondents have flogﬁted

the orders of the Hon'ble Tribunal and this should B
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ek be pexxixcisgd pexmixkrd ang xhx
not be permitted in the democratic society ordained by
rule of law, I submit that %ﬁéf;;;pondents are liable
to xRke be punished for the deliberately and willfully
disobeying the orders of this Hon'ble Tribunal in 0.A.
No.23é/94.

I, therefore pray that this Hon'ble Tribunal may
be pleased to admit the contempt case aganist the
£esp0ndents and punish them for deliberately and willfully
flouting the orders of the Hon'ble Tribunal date 25,2,94
and pass such other order or orders as this Hon'ble Tribunal

may deem fit and proper in the circumstances of the case.

Deponent

Solemnly and sincerely
affi nd signed before .
this ay of June 1995
at Hyderabad

Advocate, LQ M
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IN THE CENTKAL ADMIN ISThATIVE

LR EE T TR Rk Lia i Laiaie etk

T e s el e e

AT iy DRRABAD

0.A N0, 238,94

mrs,

Mrs,
K.Vijaya Kumari

"BETWEEN :

G,sarada Bal
M.Pramila
CH.Venkata Gurvamma
B,Jayamna

Mcs,
Mrs,

Mrs§ D,Kanaka Durga

A ND

.
1

The Telecom District Lngineer,
Nalgonda.

The Chief Generol‘Managér,
Telecommunication, boorsanchar
Bhavan, Hyderabed,

"The Director General.
- Telecomnunication,

sanchar Bhavan,
New Delhl.

Union of India, rep, by its
Secretary, Ministry of ‘Finance,
New ‘Delhi,

Counsel for tne Applicants . A

Counsel lor tne hesSpondents

CORAMI

HIBUNAL

Date of Orders 25,2,94 *

r

.o Applicants,

. &espondents.

«a Mr.K.Ventakeswara Kao

-
.

v+ Mr.K.Bnaskara.hao:

- 'QW%A T
. HON'BLE’SHKI VREELADRI K 5 VICE~CHATIRMAN

HON'BLE SHRI R RANGARASNY § MEMSER (ADMN,) - -

.
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™
JungomMeMnT B

' o
1 as per Hon'ble 3ri R.Rangarajan, Member{Administrative) | !

+ Heard 3Sri K.Venkateshwars Rao, learned counsel for

the'appliéants and Sri ¥.Bhaskars Rao, Addl, CGSC for
regpondenté.

. o IS , :

2.; The 1st applicant is the widow of 3ri Ramoji Rao, g
who worked as Sub Inspector in Telecormunications ana
expired o; 23.4,1984 while in service. She was appointed 3
in Group 'D' post in the scale of R%.196-232 with effect

from 11.8,1986. The second applicant {s the widow of

.8ri Venkatesham who wo'kpd as Lineman in Telecommunlcation*

and expired on 11 11.1976 vhile in service. She was
appointed in Group 'D' cadre in the scale oE R5.196;232
by the: respondents from 25.1,1980. The third applicant

is the widow of :ri Edukondalu, who worked as Lineman

.and . expired on 16.11,19%4 while in service. 3he was given

L Group 'D' post onlcompassionate grounds on 12.5,19845. The

4th applicant 1s the wicdow of Sri Muthyala Rac who expirsd

o e e e,

" on 17,5.1990 while'workidg as Group '“', She was Jiven

compassionate ground of appointment in Group 'D' on 17.5,.90,

The 5th applicant is the widow of Sri Isaiah who was working

" as Group 'D' in Tels=comntunications department expired on
9.4.1?91.while in service. cthe was jiven appointment !
as Group 'D' on comrpassisnate grounds with effect from ?W
13.10.19952, The 6th ani labt applicant {s the widow of ;
ori Brahmalah, who worked 3s Sub-+*nspector in Telecommu-

nications and died while in service on 3,9:1391, She was - "7 |~

also given compassioaate ground of aprnointment as Sroup ‘D! ﬁ

" with effect from 12.7.1393,

’ . .‘ .!it3/- B
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3, After the death of their husbands, the applicants

were sanctioned family nension from the date of the death
of their husbands. The. said bension was revised to

' 1%
Rs.375-00 p.m. from 1,1,1986 which the minimum p2nsion,
A

4, As stated above, all the applicants were appointed
_ hdupUh; :
" in Group 'D' servic;kas indicated above, The apnlicants
: 1
submi: that they were not paid Dearness Relief on family
pension from the date of their appointment in Group ‘DY

pPosts, on compassionate grounds,

9, This 0,A. hias been filed fqr a direction to the
respondents tao pay the dearness relief on the family

pension from the date:they were appointed based ow the
orders in 0.A.No,282/30-dt. 25.,11,1991 of PBrnakulam Bench,
in 0.A.N0.801/91 dt., 31,1,1992, 0.A.Nos,1132, 1133 and
1134/92 gt., 25.1.1993”on the file of Madras Bench and

in 0.A.N0,1116/93 dt, 13,9,1993 on the file ;f this

Bench, In all those cases the relief was glven for pay-
ment of Dearness Relief on family pension even if they 5?3"
appointed on compassionate grounds as there are no statutory
rules prohibiting the payment of dearness relief on family
,“‘pensiod on appoinﬁmgntvin Govt. service on compassionate
grounds, ”ﬁo such rule was also brought to our notice during
the course of hearing, Hence, we find no reason to differ
from the orders of the‘Ernakulam and Madras Benches and

the earlier order of this Bench, We fully agres with the
reasonings.

6. As per the practice followed by this Bench, monetary
re;ief im such cases will be limitcdb;;:bne year prior to

the date of filing of the 0.A, if they had joined service

earlier to that date, 1In the case of first five applicants,

\ ' | «. /-
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‘case of last applicant, &

“of D.A., on family pens

To
1.
2.
2.
4,

5.
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they were appointed earlier to 21.2,1993 and hence they

are entitled for arrears of dearness rellef on family
pension from one year prior to £1ling of this O.A.

i.e. 21. 2,1993 (this O.he WS filed on 21.2. 1994) till

they are regularly paid D.A. on family pension. In the

she joined service from 12,7.,1993
i;e. after 21.2,1993. Hence, she 1is entitled for arreirs
ion only from 12,.7.1993 till she

is rcgnlarly pgid'the'n ». on family pension. _The
arrears of family pension accruing to the applicants

Ao~
from the dates specified above he# tO pe computed and

paid to them within 4 months from the date of recelipt
of this judgment.\\

g. The O.A., is ordered accordingly at the admission

stage itself, NO costs.

. Cnurt fou ar
entral Admiuistrative Tribuga--
Hydzrabad Feach
Livderabed .

-

the Telecom District Engineer, ‘Nalgonda.

rhe Chief General Manager, pelecommunication,

poorsanchar Bhavan, Ryderabad.

The Director seneral, Telecommunication,
Sanchar Bhavan, New Delhie.

The secretary, Vnion of India,

Ministry of Finance, newDelhi .

One copy to Mr. K.venkateswar Rao, Advocate, CAT.Hyd.

One copy to Mr .K.Bhaskar Rao, Addl. CGSCoCAToHyde

6o

7. One copy to Library, CA‘I‘.Hyd.

g, One spare copy.
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